FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF KKSPUN INDIA LIMITED

RELEVANT PARTICULARS
1. | Name of Corporate Debtor KKSPUN INDIA LIMITED
2. Date of Incorporation of Corporate Debtor 09/01/2006
3. | Authority under which corporate debtor is | Registrar of Companies, National Capital
incorporated / registered Territory of Delhi under the Companies Act,
1956

4. | Corporate Identity No. / Limited Liability U29199DL2006PLC144590
Identification No. of corporate debtor
5. | Address of the registered office and principal | REGD. OFFICE: DSIIDC Shed No. 103,
office (if any) of corporate debtor ' Scheme — I Okhla Industrial Area, Phase
I1, New Delhi - 110020

Insolvency commencement date in respect of | 11.07.2025 (Order received by IRP through

N

corporate debtor mail on 12.07.2025)
7. | Bstimated date of closure of insolvency | 07.01.2026 (180" day from the Insolvency
resolution process Commencement Date)

8. | Name and registration number of the insolvency Harvinder Singh
professional acting as interim resolution IBBI/IPA-001/TP-P00463/2017-18/10806

professional
3. | Address and e-mail of the interim resolution | 11-CSC, DDA Market, A Block Saraswati
professional, as registered with the Board Vihar, New Delhi, National Capital

Territory of Delhi, 110034

Email: harvinder@akgandassociates.com
10. | Address and e-mail to be used for correspondence | 1 1-CSC, DDA Market, A Block Saraswati
with the interim resolution professional Vihar, New Delhi, National Capital
Territory of Delhi, 110034

Email: kkspunindia.cirp@gmail.com

11. | Last date for submission of claims 25.07.2025 ‘

12. | Classes of creditors, if any, under clause (b) of | Name the class (es) - NA

sub-section (6A) of section 21, ascertained by the
interim resolution professional

13. | Names of Insolvency Professionals identified to | 1. NA
act as Authorised Representative of creditors ina | 2. NA

class (Three names for each class) 3.NA
14. (a) Relevant Forms and Weblink:
(b) Details of authorized representatives . hitps:/ibbi.gov.in/en/home/downloads
are available at: Please refer Note 1 given below for
applicable form(s)
(b) Not Applicable

Notice is hereby given that the Hon’ble National Company Law Tribunal, New Delhi Bench (Court IV) has
crdered the commencement of the Corporate Insolvency Resolution Process of the KKSPUN INDIA

LIMITED on 11.07.2025.

The Creditors of KKSPUN INDIA LIMITED are hereby called upon to submit their claims with proof on
cc before 25.07.2025 to the Interim Resolution Professional at the address mentioned against entry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other Creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry-Ns act
as authorised representative of the class [specify class] in Form CA. -Not Applicable

Submission of false or misleading proofs of claim shall attract penalties. SO (g

Date: 14.07.2025 (Reg. No: IBBI/IPA-001/TP-P00463/2017-18/10806
Flace: Delhi Interim Resolution Professional in the matter of
KK Spun India Limited

AFA valid up to 31.12.26
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FINANCIAL EXPRESS

JANA SMALL FINANCE N Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
A Scheduiled Emﬂ. uﬁ. Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A Arya Samaj Marg, Karol Bagh, Delhi-110005. Possession Notice (For Immovable Property) Rule 8-(1)
Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.
E'AU CT I o N N OT I c E (IIFL-HFL) L%nde:j the}ecuritisa%i?g(?g? Regonsgqutilon:iof fFirr:anscial Asseits and I%Efofrc(ement % RSeicurizt}éolgtereSt Act %0’(3]2 andgin exercis&e é}
owers conferred under section read with Rule 3 of the Security Interest (Enforcement) Rules , @ Demand Notice was issue
PUBLIC NOTICE FOR SALE THROUGH E-AUCTION UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY 'tohe Authorised Officer of the company to the Borrower/Co-Borrowers meyntioned herein below to repay the amount, notice is hereby given to thg
INTEREST ACT (SARFAESI ACT) 2002, READ WITH PROVISO RULE 8(6) & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES 2002. borrower and the public in general that the undersigned has taken possession of the property described herein below in exercise of powers
The undersigned as authorised officer of Jana Small Finance Bank Limited has taken possession of the following property in exercise of powers conferred under section 13(4) of the SARFAESI ACT. The Borrower in @?{;{?Hg%&%gﬁry ggge;n?,egé'gﬁnég%ﬁfthhee;%geﬁvlsvsm Lgesﬁgjrg%\ﬁg 'tﬂepiﬂfrlélgro?quF}_heHEEt}g? In general are hereby cautioned not {0 deal
particular and public at large are informed that online auction (e-auction) of the mortgage property in the below mentioned account for realisation of dues of the Bank will be held on "AS IS WHERE IS BASIS" and interest thereon."The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues of
"AS IS WHAT IS BASIS" on the date as prescribed as here under. the "lIFL HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the secured assets
- - - shall not be sold or transferred by "lIFL HFL" and no further step shall be taken by "lIFL HFL" for transfer or sale of the secured assets.
Sr. | Loan Account Name of Original Borrower/ Date of Date of Present Outstanding | Date & T.lme of Reserve Price Earnes.t Money Dz?te and Last Date, Time Name of the Borrower Description of the Secured Asset (Immovable Property) Total Outstanding Dues(Rs.)| Date of |Date of
jo.| Nunber CoBorrower/ Guaranor |13 Ntie| Possesson|  "gatrize” | memopery | MR | TR | Eueton | Subtiston of Bi (et TADg e e ot o LT, Lo 12 S ) R8BS e (G e
i .07.2025 t rt i -Auction mission of Bi r. Pushpendra Singh, , Sushant Mega Polis, Dadri, Greater Noida- , National Capital| Lakh Ei ix Thousan
i 1) Wis. Aimra C g RS49.24 08273 ¢ property e =3980000 | R ;ngs 000/ uet ubmisst : Mrs. I\ﬂloniFl);eé,5 (6P1r40)sp%ct E{e_ ioG, In;\iia.A§aAdme:surinf0(1lnogq.5fB)2: B—’éopertyType: Carpet_AFr)ea, Eight Hugdrédla)nd Fifty Two 024({22/ 120(4%/
S. Almra Corporation Pvt. . S.49,24,V0c. S.9Y,0l, - $.9,90, - 18.08.2025 Bef 5.00 PM 0. uilt_Up_Area, Property Area: 401.00, 502. nly
45128640002808 | . 2) Mr. Dheeraj Kumar Sharma, S/o. Sh. (Rupees Forty Nine |  09-08.2025 (Rupees Thirty | (Rupees Three | 19.08.2025 Jana Small :': rﬁ Bank Mrs. Bhumika, Xpress |All that piece and parcel of Fiat No-UGF-2, MIG, Front Middle Side, Plot| Rs. 1661774/- (Rupees
Vijay Kumar Sharma (Borrower), Director Lakh Twenty Four 09:30 AM Nine Lakhs | Lakh Ninety _ ana smafl Finance ba Packers And Movers |No-D-93, SLF Ved Vihar, Loni, Sadullabad, Ghaziabad, UP-201012.| _Sixteen Lakh Sixty One | 16/04/ |09/07
& f M/s. Ai C tion P ’t Ltd 25-01-2025 | 02-06-2025 T d Eightv T Eight Eight Time: Ltd., 16/12, 2nd Floor, Mr. Mukesh, (Prospect |Area Admeasuring (In Sq.ft.): Property Type: Saleable_Area, Carpet_| Thousand Seven Hundred | 2025 |/2025
4512020000838332 | .. .Of W/s. Aimra Corporation Pvt. Ltd., ousand Eighty Two to Ignty 9 W.E.A Arva Samai Mar No. IL10088446) |Area, Area_ Ad.Measuring, Property Area: 612.00, 550.00, 490.00. and Seventy One Only)
3) Mr. Vijay Kumar Sharma, S/o. Hari Dass and Seventy Three 05:00 PM Thousand Thousand 11:00 AM SO AT A Mr. Mukesh, Mukesh | Al that piece and parcel of Flat on UGF (Upper Ground Floor) without roof|  Rs.1398628/- (Rupees
Sharma (Director/ Guarantor) Paisa Only) : Only) Only) Karol Bagh, Delhi-110005. Photography, Mrs. |rights, Rear LHS, Piot No. D-392, Block D, Indraprastha Yojna, Loni,| Thirteen Lakh Ninety Eight | 16/04/ |09/07

Details of Secured Assets: All that piece and parcel of the Inmovable Freehold Built up Property bearing No.70, Area Measuring 150 Sq.yards, Bottom to top with its Roof Right upto Sky Level, out of Khasra No.106/1, Madr}lﬂﬁiirooesg%%‘;t No- 82?@??2%3PAfé)Jf%mAeraeiuﬁ?E Sr”oﬁgﬁm'é):p?f&3%?39?%8?3'538796%’ ThouTsv?gr?tyS E(&lirg% | 2% 2

situated in the Old Lal Dora (1908-1909) of ynlage Pooth Kalan, Abadi known as Popth Kalan, Delhi-86, State Delhi. Owned by_ Aimra Corporation Private Limited throqgh its Director Mr. Vijay Kumar Sharma, For, further details please contact to Authorised Officer at Branch Office: A-1C & A-1D, 2nd floor, Noida Sec16, Noida, Gautam Budh Nagar

S/o. Mr. Hari Dass. Bounded by: East: Gali, West: Other's Property of Sh. Umed Singh, North: Other's Property of Sh. Sher Singh, South: Other's Property of Sh. Hari Singh. - 201301 or Corporate Office: Plot No.98, Phase-IV, Udyog Vihar, Gurgaon, Haryana.

The properties are being held on "AS IS WHERE IS BASIS" &" AS IS WHAT IS BASIS" and the E-Auction will be conducted 'On Line". The auction will be conducted through the Bank's approved service provider Place: Delhi, Date: 12:07:2029 Sd" Authorised Officer, For IIFL Home Finance Ltd.
M/s. 4 Closure at the web portal https://bankauctions.in & www.foreclosureindia.com. For more information and For details, help, procedure and online training on e-auction, prospective bidders may contact
M/s. 4 Closure; Contact Mr. Uttkarsh Adesh, Contact Number: 9515160064. Email id: info@bankauctions.in/ adesh@bankauctions.in.
For further details on terms and conditions to take part in e-auction proceedings and any for any query relating to property please contact Jana Small Finance Bank Authorized officers Mr. Shashi Kumar COLGATE-PALMOLIVE ”Hﬂ'l.ﬂ} LIMITED
(Mob. No.8700277112), Mr. Rakesh Sharma (Mob. No.7230070463), Mr. Ranjan Naik (Mob. No.6362951653), To the best of knowledge and information of the Authorised Officer, there are no encumbrances on the prop- CIN: L24200MH1937PLC002700
erties. However the intending bidders should make their own independ'ent inquiries regarding the encumbrance§, title of property put on prior to submitting their bid. No gpnditional bid will be acceptgd. This is also a notige Regd. Off: Colgate Research Centre, Main Street,
to the above named borrowers/ Guarantor's/ Mortgagors about e-auction scheduled for the mortgaged properties. The Borrower/ Guarantor/ Mortgagor are hereby notified to pay the sum as mentioned above along with Hiranandani Gardens. Powai. Mumbai 400 076
upto date interest and ancillary expenses before the date of auction, failing which the property will be sold and balance dues if any will be recovered with interest and cost. Tel: (02’2) 6709 ’5 050 '
Date: 14.07.2025, Place: Delhi Sd/- Authorized Officer, Jana Small Finance Bank Limited . . ) .
Email Id: investors_grievance@colpal.com
- Website: www.colgatepalmolive.co.in
| INTEGRAL COACH FACTORY, CHENNAI-38 &5 FORM A zﬂ@ dob 310

- ’ : PUBLIC ANMNOUNCEMENT . = NOTICE

Tender Notice No. ICF/PCMM/EQT/28/2025 Dated: 11.07.2025 (Under Regulation 6 of the Insclvency and Bankruptcy Board of India Central Bank of India NOTICE is hereby given that pursuant to Section 124(6) of the
. . . - ' ) - - = . . y . ,

The following e-tenders are published in IREPS website. Firms are requested Unsoivency Resolulion Process for Lorporale Persans) Regulalions, 2016) ) e e e | e R L L Companies Act, 2013 (“the Act’) read with the Investor Education and
to login to www.ireps.gov.in and quote against these tenders. Manual quotations FOR THE ATTENTION OF THE CREDITORS OF BRANCH OFFICE: C-5, BLOCK-Y, LOHA MANDI, NARAINA, NEW DELHI-110028 | | Protection Fund Authority (Accounting. Audit. Transfer and Refund
will not be entertained for these tenders. Closing and Opening time for all KKSPUN INDIA LIMITED Y, g ' . .

o ' e . o0 1o et [0 e g (e SO AP PR T R P | Rules, 2016 (“the Rules”) as amended, Colgate-Palmolive (India)
tenders are 14.15 hrs. Hindi version of tender notice is available on website RELEVAMT PARTICULARS - y N . .
www.icf.indianrailways.gov.in —pm - = [Under Rule 8{1) of Security Interest {(Enforcement) Rules, 2002] Limited (“the Company”) will transfer all equity shares in respect of
ys.g Wama of the Compcraie Debbar KESPUMN INOLA LIMITED ;s ! . .. . .
S| Tender bue 1| |[Z |Date ot Incamoeatian of the corparate | 09101/2008 Whereas, the undersigned being the Authorized Officer of the | | which the dividend has not been paid or claimed by the Shareholders
No| No. Tender Title Quantity |5 Time debtor Central Bank of India, Naraina Branch, New Delhi under the| | for seven consecutive years or more to Investor Education and
1 & [Awthority under which the Corporate | Registrar of Companies. Mationgl Capital Termtony of Securitization and Reconstruction of Financial Assels and Protection Fund (“IEPF”) Authority.
1 07252518 LEVEL INDICATOR 2323 NOS 25072025 [:.el:,",ﬂr 15 "”:':l:':'“'\-_;?_-lepj rm]nh':ﬂ:.,ﬂ DE"" IIIl'jLJ. Ll CP:;I"'IHIII&I- ||:'n.-| 155 ! . ] ( ) . y . .
e = g Enforcement of Security Interest Act 2002, and in exercise of| | The Company has communicated individually to the concerned
HONEYCOMBPARTITION FRAMESET || [[*[Eeratna i e SRR owers conferred under Section 13(2) and 13(12) read with Rule ' i i i irst interim divi
2 (07252382 | S0 0 T1En AC L HB COACHES 212 Sets |25.07.2025 Lisbiity Identification Na. of the P : _ shareholders to claim their unpaid/ unclaimed first interim dividend
= S 21 ONE C/'S OF CHAIRS FOR e t] | |_|Comerate Dettor 3 of the Security Interest (Enforcement) Rules, 2002 issued a| | amount(s) for financial year 2018-19 and failure to claim the same
307251945 | ot SOAGHES 228 Sets |25.07.2025 B; /direse ot W repinang affice arlmLu EE?S: DEI:FIﬂf-‘JE: T T o Demand Motice dated 02/04/2025, calling upon thef | would lead to the transfer of dividend and underlying equity shares to
principer office (8 any) of corparale Sl ad Mo, 103, Schema — | Okhla Industnal . . .
N P Dy —————————— myee g | W | I e BORROWER: M/S ROSIAT TRADEX PVT. LTD. &|| IEPF without any further notice.
| B. |Insalvency Commencement Date in [ 1107 2025 (Order recaived by IRP through masl on GUARANTORS: 1. MR. NIKUNJ GARG S/O PAWAN GARG, 2.| | The details of members whose dividends have remained unclaimed/
5 | 07252539 | ALU INNER FRAME LWSCN/PP2 950 Sets |28.07.2025|| || |iesbect of cuporals deblor 1207 20 mRE- PDD?AM E‘;“ PT: Wi ﬂmEIDD?AHEA G‘;FT::; :ffl ’:jl-‘:f unpaid for seven consecutive years have been hosted on the website
: Elimatad dase ol closure o 12k e amount mentioned In the notice In s. - i "
S&I OF O/C SET OF FRP SIDE WALL S e e il (80" do o the Inscivency Commencement D | | 200 o Eichite One Lakh Eleven Tho usangtl:l e b i of the Company. Shareholders are requested to refer to the “Investors
6 | 07250182 |PANELLING ARRANGEMENTS FOR 13 Sets  [28.07.2025 B Name and registration number of e | Harvindes Singh \up ghty . IF section on the webS|t_e of the Con]pany at https;/l
LHB AC 3 TIER COACHES nsolvency professoralacing as | IBBINPA-D01IP-PO0453/2017-18/10806 Sixteen Only) + Interest (which represents the principal plus| | www.colgateinvestors.co.in/shareholders-information to verify
7 | 08251686 | S&! OF GPS PAS, 77 Sets  129.07 2025 - M FHRLkion I-':'Z'TEEE*"-‘_"IE' o . : interest due as on the 31/03/2025), with further interest and other| | the details of unclaimed dividends and the shares liable to be
PAPIS DEST BOARD . & |Address alldl.:-!na_u. of the inbanrn 11-CG50C, EIELM.-:-arh_EL.ﬁ. El_:n:k:ua_rﬁwz_.ll ."|I'._ar, Merw EhElI"gES until DE}ITTIEFIT. in fL.t”. within 60 dE}"E from the date of transferred to the IEPF Authority.
SS CABLE SUPPORT LINK ASLY- i resclution professional, as registered | Delki, Maticnal Capitsl Terabary of Delhi, 110034 : fth id i The B haut failed b y
8 (08251495 |\ o e S 8121 Nos |29.07.2025 with the Board Emal hanvindenakgandassocates.con receipt of the said notice. The Borrower having falled 10 pay the| | The concerned Shareholders may note that upon transfer of such
58100 ' 10, | Acdress and e-mall o be used 11-C5C, DDA Markal, A Block Saraswall Vikar, Now entire dues of the bank, notice is hereby given to the borrower, equity shares to the IEPF Authority, no claim shall lie against the
9 | 08252125 |EPDM RUBBER HL3 Meter | 30-07-2025 caraspandence with '-I"IE nteeim Eelh N:Ftimé E;Fila'TEfﬁhJF:-'IEf Dalhi, 110034 the Guarantor and the public in general that the undersigned has Company in respect of unpaid/ unclaimed dividend amounts and the
r il _l resstion grofessiona =l - kkspunirdia cirp@gmail com : : : : . .
0| 03252024 |PEELED AND CENTRELESS GROUND | o[ | |[if Cast s o subson G (B0 || |iaken possession of the property described herein below in| | eqyity shares so transferred to IEPF Authority. Shareholders may
SPRING STEEL ROUNDS DIA 42 MM o 2, |Classes of crediiors, if any, under | NBme ihe class (851 -NA exercise of powers conferred on him/her under section 13(4) of| | fyrther note that both, the unclaimed dividends and corresponding
. sl (Enforcement) Rule 2002 on this 08" Day of July 2025. The| | transferred to the IEPF Authority can be claimed back only from the
S UREIN SN I i i £ . . A . . ! .
12107252800 1LP SHEET 8971 Nos 104.08.202511 | I35 Tmes of Inslvency Professionais | 1,A borrower and the Guarantor in particular and the public in| | |EPF Authority by following the instructions given at www.iepf.gov.in
13| 07252361 |SET OF CEILING SHEETASSEMBLY | .o o |04 08.0025 idenified Io act as Aulharizad 2NA general is hereby cautioned not to deal with the property and any| | |, caqe of any clarification/ assistance in this regard, the concerned
FORAC2T - FISEMOINING, 0 SOMDIE U1 PR | V! dealing with the property will be subject to the charge of Central| | o aehoider can write to Company’s Registrar and Share Transfer
o] 02251516 e e | 153 set |os.on.2025|| | [P Rt Foms st [arw o g wbgowanhomeoweads| | | oar Of India, Naraina Branch, New Delhi for the amount of | Agent (RTA) at MUFG Intime India Private Limited (Previously
FRAMES (LWS) s (Y Details of euthorzad Ftiase rafer Note T given balow for apalizabis formis) ?5-31H11r‘:t15£; {SF_‘“tPEE‘EEGEiFTL :'E L*: {h JE'T:"E“ Tho “fat'r"_.d known as Link Intime India Private Limited), C-101, 247 Park, L.B.S.
- representatives ee avalable at (B Mot Appleabie our Aundred cixteen LUnly) = Interest iwhich represents e § Marg, Vikhroli West, Mumbai 400 083 or email to
15103251243 ?Ffmﬁg VERTICAL DAMPER FOR 688 Nos 104.08.2025 I*:;;L;gf ﬁﬁﬁﬁ“'ﬁf“cﬁ'ﬂﬂ? ,am-b;ﬁ E—'ﬂlﬂ'aé ;'E.';:f tgﬁ#:;.;wﬂle?ﬁ::iﬁﬂrﬂ:gIEDLI:E pri;ﬂiial F;I;IES interest :iue ?s on ;ﬁﬁnﬁéggffﬁj, plus interest iepf.shares@in.mpms.mufg.com or mt.helpdesk@in.mpms.mufg.com
6| 03251958 | CTRB BEARING FOR TRAIN-18 / 522 Nos |07.08.2025|| | KKSPUNINDIALIMITED on 11 07 2025 ! . ?_‘;'_r “:; ef EI‘gES,ﬁDS t‘?’m- rom ke thereon. aie or logging in to SWAYAM Portal: https://swayam.linkintime.co.in
EMU-US BOGIES o The Creditors of KKSPUN INDIA LIMITED are hersby called upon fo submit their claims with B POTIWELS. ALBna T 1 TRt PIOGsnTE B SEL ] A the vari irculars issued by the Securiti d Exch
’ aroot hefore 25.07 2025 1o the Interim Resolution Professional at fhe addrs ioned | | section (8) of Section 13 of the SARFAESI Act, in respect of S Per ihe various circuiars 1Ssued by the Securies and bxchange
17| 08252120 |BRAKE FABRICATED ITEM FOR LHB | 2341 Sets |07.08.2025 ;;?ﬁgl'gﬁlrfmﬁu_“ £2C0E R MR T NSRRI AW RIe -1 S SR e 0 Bt maliabio. o rektn the Sac et Asksta ' P Board of India, it is mandatory to furnish/update PAN, KYC & Bank
18102251586 | UNDER FRAME COMPLETE (LSCN 149 N 08.08 2025: The Financial Craditars shall submit thair chalms with proof by slecironic means only. All othar DE&EHFTI'JH OF THE IMMOVABLE FHI:IPEHT'I" account details for the shareholders holding shares in physical form
( ) i | et Creditors may submil the claims with proof in person, by postor by elecironic means. o f the Propertv: MRS. POONAM GUPTA WIO by making necessary submissions to the RTA. Shareholders holding
19| 03251542 | CROSS SECTION 1891 Nos |11.08.2025|| | Afnancial creddoe belonging fo a ckass, as listed against the entry No. 12, shall indicate its choice ey of _the FYoperty; ' shares in demat mode can register/update their bank account details
of authorised reprasentative from amang the three insolvency professionals Bsted againstentry | | SIDDHARTHA GUPTA. through their D itory Participants. Y | ted to furnish/
CNC LASER CUTTING AND WELDING | Mo 13o act as authorised representaiive of the class [specify class]in Form CA, -Not Applicable _ roug eir ep0_3| o.ry a |C_|pan S. YOu are also requested o rurnis
20101245555 MACHINE 1No 18.08.2025 Submission of fatse or misleading preafs of clasm shall attract penallies. gddmgsﬂaﬂd ?"?:ﬁ“gtclg tl}ﬂﬂl.:'l;;p&gy_.l;gg.ﬁﬁﬁ SEFI:[ '-l?'l';jﬂll‘et update your Nomination details as well.
f ; 2Con Oar o oo | S) DUNG U esidaenta 0
BRAKE DISC FOR AXLE MOUNTED : .E'dl : { : 4 } P : : . ..
21| 03251969 | oo 1\ SvaTEM FOR ALSTOM.LHB | 3477 Sets [25.08.2025 Harvinder Singh | | MNo./Housing No.12, situated at Adarsh Bhawan Co-Operative For Colgate-Palmolive (India) Limited
] (Reg. No [BBUIPA-001P-POO4EI 201 7-1811 0B0G) Housinag Buildin Society Ltd Road Mo.20. Punjabi Bagh
Refer IREPS A olthor Prebesabinall l using Building ¥ ., Road No.20, | ag Surender Sharma
22|03252026 | PRIMARY SPRINGS GRADE 52CrMoV4 — ~|28.08.2025 interim Resolution Prolessionalin the matter of | =, oot New Delhi-110026. Boundary: O
Webstie H | Date: 14.07 2025 Kk Spun India Limited iy -—"'.'l"_w S z ¢ Place: Mumbai Whole-time Director - Legal
CORRIGENDUM No. 25 Place: Delhi AFA valld up to 31.12.26 ast: Road, est: Service Lane, Date - Julv 14. 2025 & Company Secretary
Corrigend has b ] 4 to the following tender. Pl heck IREPS North: Plot ND.11. South: PlotNo.13 ae . July ) (DIN 02731373)
orrigenaum has been issued 10 the T1ollowing tender. ease chec MEE HEW DELH' { n'had m“r]‘ .

website for further details.

"IMPORTANT"
SI. Tender No. Existing Value Modified Value |

DATE: 08/07 /2025 Central Bank of India

R 11.07.2025 | 18.07.2025 Whilst care is taken prior to acceptance of advertising APRIGLOBALl CAPRI GLOBAL HOUSING FINANCE LIMITED |
Addilons of Delery Period, Commerdal Comlance &1 | copy, itis not possible to verify its contents. The Indian | | HOUSING FINANCE LIMITED ~ cirl Offce - 85, 0 foor Piss Rasd, Rafnder Pace, New DL 10060 -+ o oo
in IREPS website. Express (P) Limited cannot be held responsible for such APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)]

2 | 02251434 | o & o o e e @ P2 1 | contents, nor for any loss or damage incurred as a Sale notice for sale of immovable properties

3 | 03251234 1.07.2025 | 15.07.2025 | | result of transactions with companies, assoCIations OF | |y sraviso o Rues ((6) and 8 (1) of the Soeuriy Interect (Enfarcament) Ruoe. 2002 Notice i horaby ahven to e publc in Gencras omd in parteular o the

4 | 06250035 | Peletions & Commercial Compliance & Documents. Please individuals adver[ising inits newspapers or Publications. Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the Constructive/physical possession of
refer Tender Document for details in IREPS website. which has been taken by the Authorised Officer of Capri Global Housing Finance Limited Secured Creditor, will be sold on “As is where is”, “As is what is”, and

5 : 06251982 Deletions & Additions of Commercial Compliance. Please refer | We therefore recommend that readers make “Whatever there is” on dates below mentioned, for recovery of amount mentioned below due to the Capri Global Housing Finance Limited Secured Creditor from

| Tender Document for details .in IREPS website. | necessary inquiries befo re Sending any monies or Borrower mentioned below. The reserve price, EMP amount and property details mentioned below.
6 | 06243056 | 09.07.2025 _ 16.07.2025 _ . ; . . SR. 1.BORROWER(S) NAME DESCRIPTION OF THE 1. DATE & TIME OF E-AUCTION| 1. RESERVE PRICE
7 | 06252049 09.07 2025 - 16.07 2025 = enterlng Into any ag reements with advertisers or NO. 2. OUTSTANDING AMOUNT | MORTGAGED PROPERTY  |2. LAST DATE OF SUBMISSION | 2. EMD OF THE PROPERTY
: - : . . . . . i OF EMD .
| 8 | 06251745 10.07.2025 17.07.2025 | | otherwise acting on an advertisement in any manner 1. |1. Mr. Anavar Salmani Al that bple_ce ar%?] p?\lrcellogf N T 3. INCREMENTAL VALUE
- ' : : (“Borrower") property bearing a Shop No. 102, /= RESERVE PRICE:
9 | 07251585 | 09.07.2025 | 18.07.2025 WhatSOGVer 5. Mrs. N First Floor at Water Rate No. |PROPERTY INSPECTION Rs. 6.00.000/-R si
Deletions & Additions of Item Description & Docuemts. Please | 3 MrS'M ahgama d Ashraf 75/226 and Part of Water Rate No. 1. E-AUCTION DATE: Ls' o /-Rupees Six
L Tordor DocLment for datails in IREPS websita. | ((-:o Il;lo % a:1;na shra 73/ 226 2C, W|t1h001§t0 roSof rlﬁ/ll”]ctS, 31.07.2025 (Between 3:00 P.M. E:(I:QSNEE'},)I\;IONEY DEPOSIT
-borrower aameasuring . qg. S., to 4:00 P.M.) :
LOAN ACCOUNT No. situated at Mohalla Badri Nagar Rs. 60,000/~ (Rupees Sixty
MASMLFME m Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL LNHEMA1000122917(0Id) / Androon Ganj Wala Plaza gFL:;; mzio&iugr;isiggs Thousa'nd Only)
Business Park, Challaghatta, Bangalore-560071. Regional Branch Office: 16/12, 2nd Floor, W.E.A, Arya Samaj Road, Karol Bagh, Delhi-110005. 53000000548440(New) Solzlj’l‘lglsel)(é(')l'i:héicl) l?naies(grgcstmﬁ:ltgrura’ 3. DATE OF INSPECTION: INCREMENTAL VALUE: Rs.
DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002. Rupees 16,07,109/- (Rupees | UP-28100T, Boundedasunder. 5, o 205 5,000/- (Rupees Five
Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging your Sixteen Lacs Seven Thousand One No.101 A, North-Door Shop and Thousand Only)
immovable properties. Consequent to default committed by you all, your loan account has been classified as Non performing Asset, whereas Jana Small Finance Bank Hundred Nine Only) as on 08.03.2025 Paésage Sluouth-Property others
Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement) along with applicable future interest. !
Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount mentioned in the : — : E— : — — — — - : :
notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons. For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Housing Finance Limited Secured Creditor's website i.e. www. Capriglobal.in/auction/
NameloHBoTawNaT Loan Account Date of NPA TERMS & CONDITIONS OF ONLINE E-AUCTION SALE:-
Sr. - . Amount Due in 1. The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS”. As such sale is without any kind of warranties & indemnities.
Co-Borrower/ No. & Details of the Security to be enforced & Demand ) . I : ) . . )
No. . Rs./as on 2. Particulars of the property / assts (viz. extent & measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and
Guarantor/ Mortgagor | Loan Amount Notice date ) . . : . .
| Secured Creditor shall not be answerable for any error, misstatement or omission. Actual extant & dimensions may differ.
1 Details Of Secured Assets: Mortgaged Immovable Property: Schedule Property: 3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to
) Property Detailed: All that piece and parcel of property measuring 0-3-16 2/3 /50 biswe constitute any commitment or nay representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the Secured
1(AM"SI_- Ma:;l?_ﬁt Katr‘:' Loan Account | comprised in Khewat/Khatoni No. 7/19 to 31 Khasra No. 129 Min (4-4-18.00), 130 Min (5-| pate of NPA Rs. 12,51,973/- Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the property / assets and claims / dues affecting the property before
pplicant) Througr No. 13), 131 (1-15), 132 (4-9) 133 (6-16), 134 (6-3), 135 Min (6-4-9.20), 136 Min (4-16), 137 R Twelve Lakh submission of bid/s.
he_r LR"a) Mr. Gurdit | 46499410000030 | Min (8-6-8.00), 135 Min (0-0-10.80), 136. Min (0-1), 136 Min (9'6), 134 Min (0.'2)’ 137 Min| 03.04.2025 ( _Upees welve La 4. Auction/bidding shall only be through “online electronic mode” through the website https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the service
zmgh b)) Mr. Sucha 4649944%)000023 I(\(/I)-1-(‘(I)2'20(1)Zl’ gg)g z\/'zlg I(\/(I)-O-(glo(')og)())’ 0102)9 1“?'3'? IS/(I)Z(Z)%?)K’ 1231M|Q (0'52' éf51 3?3}w£|1363(8(-)1éh129 Demand Fifty One Thousand provider M/S eProcurement Technologies Limited, Ahmedabad who shall arrange & coordinate the entire process of auction through the e-auction platform.
ingh c) Mr. Jiwan in (0-2-14.80), in (0-0-10.00), in (0-5) Kitte 21, being are Nine Hundred 5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service
Singh (All son of Loan Amount | Of Total Land Measuring 49 Bhighe 16 BiS\_Ne L.E 0'3'1.6 2/3/50 BiSWe, A§ Pef Jamabandi Notice Date Seventy Three only) provider shall not be held responsible for the internet connectivity, network problems, system crash own, power failure etc.
Applicant) 2) Mr. Jiwan | Rs. 8,00,000/- FOF.The Year 201;3'2014, Hadbast NO.75, situated at Village Jandoli, Tehsil Rajpura District 08.07.2025 30062025 6. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction Tiger,
Singh (Co-Applicant) | Rs.$,00,000/- |Patiala. (Land Piece Share Plot No: 134/129, 130) owned by Mrs.Manjeet Kaur Wjo| ©©-f- as ot 50-0b- Ahmedabad (Contact no. 079-68136880/68136837), Mr. Ramprasad Sharma Mob. 800-002-3297/ 79-6120 0559. Email: ramprasad@auctiontiger.net,.
Mehnga Singh. Document No. 2018-19/9/1/1453 Dated 21.11.2018. Bounded As Under: 7. For participating in the e-auction sale the intending bidders should register their name at https://sarfaesi.auctiontiger.net well in advance and shall get the user id and
East: Vacant Plot Rajinder Choudhary, West: Road, North: Plot, South: Vacant Plot. password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider.
2 ) Rs.12,74,426/- 8. For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested
1) Mr. K it Singh Loan Account | Details Of Secured Assets: Mortgaged Immovable Property: Schedule Property: All| pate of NPA (Rupees Twelve Lakh bidders through Demand Draft/NEFT/RTGS in favor of "Capri Global Housing Finance Limited" on or before 30.07.2025.
) r.A arla_mjl : Ing No. that piece and parcel of the immovable property area measuring 71.66 Sq.yards situated | 2.07.2025 Seventy Four 9. The intending bidders should submit the duly filled in Bid Form (format available on https://sarfaesi.auctiontiger.net) along with the Demand Draft remittance towards
(Applicant) 45869420000290 gg/l;%?me; ngSttl’ g{lilga&f’zgggsg Sanéaga’BDlsn:['?(t Pat\ll?ll/a’ }?ea”ngt gpcuﬁn%ﬂt N%‘ 2dO§2: Demand Thousand Four EMD in a sealed cover addressed to the Authorized Officer, Capri Global Housing Finance Limited Regional Office Plot no. 9B, 2nd Floor, Pusa Road, New Delhi 110 060
2) Mrs Bea_nt Kaur Loan Amount . aled. 10.04. ; Wn.e y Beant Raur vv/o t aram.Jl Ing v ounce y: Notice D Hundred And Twent latest by 03:00 PM on 30.07.2025. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale- - in the Loan Account No. (as
(Co-Applicant) Rs. 12.00.000/- East: Puneet Kumar Side 43', west: Constructed House Side 43', north: Rasta, South: Ogt0c7e20;t5e Six Only) as of 0 4-y mentioned above) for property of “Borrower Name.”
o lishu Bala Side 15 o 07-2025 10. After expiry of the last date of submission of bids with EMD, Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders (who
- ; : - have quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider M/S eProcurement Technologies Limited
3 Loan Account | Details Of Secured Assets: Mortgageq Immovable Property: Schedule Prqperty. A Date of NPA Rs. 10,58,636/- to enable them to allow only those bidders to participate in the online inter-se bidding /auction proceedings at the date and time mentioned in E-Auction Sale Notice.
1) Mr. Pawan Kumar No. House Built on Plot No. 81 area measuring 100 Sq.yards |.E. 3 Marla 3 Sarsai, Knewat| Date o (Ru Ten Lakh 11. Inter-se biddi th lified bidders shall start from the hiahest bid quoted by th lified bidders. During th finter-se bidding. th | be unlimited
: : . : i pees Ten Lakhs . Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimite
. 32039420000011 [ No.126 Min/117, Khatuani No.183 Min, Murabba No.91, Khasra No.10 Min (5-16), 11 Min| 02.07.2025 ) . . PP . . . : . S . . .
(Applicant) 2) Mrs 2039410000172 | (7-1 9 1 . . \ Fifty Eight Thousand extension of “10” minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last extension.
Poonam Rani (Co- 72| (1-18) Murabpa No.9 thsrq No.4(8-0), 7(8-0), 14(8-0), Kite 5 situated ?t Vilage| Demand and Six Hundred And 12. Bids once made shall not be cancelled or withdrawn. All bids made from the user id given to bidder will be deemed to have been made by him alone.
Loan Amount [Dhurala, Tehsil Thanesar, District Kurukshetra. Owned by Mrs. Poonam Rani W/o Mr.| Notice Dat L Q . . . . . . , . : ) . , |
. ) ) y otice Date
Applicant) ) s . ) ) Thirty Six only) as on 13. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer, Capri
Rs. 9,50,000/- | Pawan Kumar. Bounded As: East: Gali 22 Feet Wide, West: Plot No. 92, North: Plot| 09.07.2025 04.07.2025 Global Housing Finance Limited, Regional Office Office/Plot no. 9B, 2nd Floor, Pusa Road, New Delhi 110 060 and the Service Provider for getting declared as successful
. Rs.1,22,000/- | No. 80, South: Plot No. 82. R : . : P B ’ ’
- - bidderin the E-Auction Sale proceedings.
4 1. Mr. Tej Pal Details Of Secured Assets: Mortgaged Immovable Property: Schedule Property: Al 14. The successful bidder shall deposit 25% of the bid amount (including EMD) within 24 hour of the sale, being knocked down in his favour and balance 75% of bid amount
(Applicant) 2. _Mrs that piece and parcel Qf the |mm0vab!e property comprised Khewat No.91 K.hatom No. within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favouring Capri Global Housing Finance Limited.
Sa“t_OSh Kumari (CQ_' 115-116-117 and 118 Killa No. 20/7 Min (2-0), 15-25 & 22/5 & 20/5, 20/2/2 Min (2-0), 3- Rs. 71.76.080/- 15. In case of default in payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the amount
Singh (('_:o-Appllc_ant) No. Min (0-18) 03 (2-4) & 2_0/7'14'17'24 & 22/4/1-4/2 & 20/7 Min (0-3), 16/2-26 & 21/11-20| 02.07.2025 One Lakh Seventy 16. Atthe request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount.
4. “grs- IB"“':‘) ge‘lal(co' 3?_039420000923 g ;gggﬁ/lf’ 8|‘ 2%%56(? é(ltte 3§' Takbab1 32_ T:ana'll'f? MYarle ?39%%/3('1/2163 BthaR?( %akdar L Dtemant Six Thousand And 17. The Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) (if applicable) and submit TDS certificate to the Authorised officer and the deposit the
pplicant) o. WS oan Amount | b- arle £Jo.96 oq.yaras Jamabandi or 1nhe Year -J0 Sliuated a uram| Notice Date | 1t Oniv) as of entire amount of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within
Chagdpl:)cl,'?r(\ieﬁt:eed Rs. 72,20,000/- ggli%ezhggggal%ur -'l’;?’nhl\jlll t&tDIStlr\;Ct 5K33é23[|) tthégug; ;;g(glsgred gat!e I\D/IeedBNOI' 5862_/ 1V\|/D/t: 09.07.2025 901.07.2)/825 such other extended time as deemed fit by the Authorised Officer, falling which the earnest deposit will be forfeited.
uppli : -1U-2U0o read with Mutation No. . 2b-U/- - Uwned by Mrs. bimla Devi /o 18. Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance of the sale certificate.
Enterprises Private Baljeet Singh. Bounded as: East: Plot of Other Owner, West: Rasta, North: Plot of Bids shall be made taking into consideration of all the statutory dues pertaining to the property.
Ltd. Other Owner, South: Plot of Other Owner. 19. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the
5 Details Of Secured Assets: Mortgaged Immovable Property: Schedule Property: Rs.15.77.418/- necessary proof in respect of payment of all taxes / charges.
Loan Account Property bearing House No.1234/B-2, Vishvakarma Colony, Pinjor Tehsil Kalka District Date of NPA (Ru'peés Iéifteen 20. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borne by the auction purchaser.
1) Mr. Sudesh Chand No Panchkula, Haryana, Khata No. 26/34, Ta 38 Khasra No. 579/364/0-2, 585/364/9-5, 02.07.2025 |Lakhs Seventv Seven 21. The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is
(Applicant) 2) Mrs 45279430b00241 584/364/0-10, 580/364/0-0, 581/364/0-3, 583/364/0-10, 582/364/0-5, 2/215 Part Bakdar D.em-and Thousand )Il:our postponed to a later date before 15 days from the scheduled date of sale, it will be displayed on the website of the service provider.
Anu Radha (Co- Loan Amount (0-2) (2 Bisba) From Total Kitta 7 Tadadi 10-15, situtaed at Waka Mauja Pinjor, Hadbast Notice Date Hundred And 22. The decision of the Authorised Officer is final, binding and unquestionable.
Applicant) Rs. 15.50.000/- No.113, Tehsil-Kalka, District- Panchkula, Haryana. Owned by Mr.Sudesh Chand S/o Mr. 0; 07.2025 | Eighteen only) as on 23. All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.
T Faquir Chand. Bounded as: East: House of Sharma Ji, West: House of Mehar Chand, i 04.07.2025 24. Movable item (if any) lying in the property is not offer with sale.
| North: House of Desh Raj, South: Gali. R 25. For further details and queries, contact Authorised Officer, Capri Global Capital Limited: Ms. Swati Singh Mo. No. 8960750463.
Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown 26. This publication is also 15 (Fifteen) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8(6) and 9 (1) of Security Interest
in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan (Enforcement) Rules 2002, about holding of auction sale on the above mentioned date / place.

account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other amounts which may become payable till the date
of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for enforcement of security interest upon properties as described in Column
No.4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/
Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/

prohibited from disposing of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor. ] ) ) ) ) o
Date: 14.07.2025, Place: Patiala, Kurukshetra, Karnal & Panchkula D L AR R G N L A i = e x nress cofffce  DELHI/NCR Date : 14 - JULY-2025  Sd/-  (Authorised Officer) Capri Global Housing Finance Limited
¥ New pbelnl

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global Housing
Finance Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in such
cases. Inorderto ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-up power
supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.




73 foeett

STo1 ATl | 14@?41?, 2025 21

e orows wiaon %Eﬁll gr3feor wrgarer fasfares
[m_&mﬂ#—ﬂrﬁﬁfﬁm WJWWH{TM:E“TTJ : PIGIRE drafod : 167-169, fEdta g0, 3eaT gors, Sede, Jeos - 600 015
A u;ﬂ:ﬂllr-:'lﬁlll-"r-ﬁl 016 & rdll‘rﬂi"lﬁ'flﬂmmﬂj HINDL LA 2ATET Prafod :Q.H". cIae, ﬁﬁ\'a d90, 56, gy ETB', %mt_ﬂ' 248001
- : i cdil SHETERE HOLSING FINAMNCE -3 : auction@hindujahousingfinance.com
KKSPUN sEwn f&sfres =8 Serarl & enemd Eg JRYATH — FOIY awRfl, AlETge aX — 9873277495 @ WIUAYH — IAf3HT M0 HEISd 9% — 8755056111
wrzR e R uRBre- [V-5 [ferersr 8(6) o uegs ¢ 3rge wufy o e 3q & eraar adding life to years
| | ¥ - T -0 =] v . . -,
11, | FWWE 7 ER T AW KEKSPUN =2 s R anfeat 1 wRRrgfieser vd gafimior qeon aftrifr fod s o, 2002 (S99 T “siffs” a1 T 8) & W ufod wfnif fea (rechs) Fammeed,
I KKSP Ay A o1 A it e o v S i (64 o) P o )9 o HEALTHCARE GLOBAL ENTERPRISES LIMITED
'h' ' . — — - g TAGERT FARTEIRY Pl SR IRy S0 & SeiaR() qom TReX() 1 i far s & & e afdi sreer Jufy, S gfe @ eR & o due /i 8, R Regd OF. HCG Towers, # 8, P Kalinga Rao Road, Sampangi Rama Nagar, Bangalora — 560027
!.“'" F‘IT-rfI:r ¥, ‘I'; f; W FEHE SR mL_“ nlﬂr.m_l&m:a. 6'1'%5" ﬂfq?‘“ﬂ': ﬂg'ﬂl Feoll fEgun R wewv fafics @ over), Raer sl srafea 167—169, fgda aa, fafee Ade, dame, a8 — 600 015 ¥ &R e & W Em L15200KA 1 SERPLONE 5 E-?I.Thune: +01- 80— EEEE 2700 Faxg+'§"!— Eg— 2940 5962
LT LIE T 3 STaTEIS] B 1ot 3 A1 g PRt i 7, U @R, s6, YW e, EWgT 248001 F Rer B, & MiPT fHT gRT R O g B, POl R MNEH N WG ARME AR @ Email: investors@hcge! com; Website: www hegoncology.cam
W e daen o ol aemm wmn /2 (U2S1990L2006PLC 144590 2 I IR B Al B forg A Siean RiEl W S € wel ¥, ORI & o & ok Sl 3B € 9w & B AR W 9 Weh | gw R mitied sftrer ‘ A ’ L
k ﬁ'—'_q;nr??-qf:r!ﬂm STy o C e T £ g T ARLIATEE aucton@hindalahousinePaance.com T Atps:/mmom: bankeanctions.com/ R © @ e A e Recommendations of the Commities of Independant Directors (1D€") of HeallhCare Giobal Enterprises Lirmited (the “Target
I* ilr;“::u |F|§11T. d.];nj.iﬂ il Gt T—;—.{r, gl e koot il I I FOT WA AT T Porar() / 13() & T AT | e g e §—Arem Company’) 1o lhe Public Shareholdars of the Taroet Company in relation 1o the Open Offer (hereinafter defined) mada by
| |° o ER : g & TR / e B fafr Por ERIEN RIS oy /@ Heclor Asia Ho Il Ple. Lid, (“Acquirer’) lngather with Heclor Asia Holdings | Pre, Lid. {"PAC 1), KKR Asia |V Fund
110600 | o cquirer ) logel
| | HE T ) el gl <y capacily &5 persons acling In conced wilh the Acouerer (o the purpisa of the Ooen Offer, pursuan 8o and In complianss with
i-,r_ W S HERAT WA W & WA | 07 20 1. | UT/UTK/DHON/A000000942 T¢ DL/RUK/ROKE/A000000270 24—06—2024 %3;%0% %. 21,31,000/ — 30—07—2025 Requlation 26(7) of Securties and Exchange Board of India (Substantial Acguisilion of Shares and Takeovers) Regulations 2011
| | fafi (T W i 1 et i) 1. zﬁmﬂfﬁ Eg(gﬂ%mm? ) v 2620242/~ | @ 2500262 /. | O 213100/~ 11:00 §OF — ("SEBI SAST Requlations”]
7 N = Poors Pt : _ 10-06—2024 | ¥ 10,000/~ 13:00 FoF o
o ALl R SR Lo S, , ST <R,/ R < T R < o aRe of § 21 9 2 g qRe § 21 W 1. | Date July 12, 2025

™ I -?WWWW-W“EHWW IBERNPA-D01/IP-POO4E201 T-1 B0 B0G ®ie 2 T8 SR 43 e 11 T9 RO F 44 e W BT TEE we 8
L _|9ai = e C o sy o ifder ARy 28-07-2025 wmar 5 woF a@ 2. | Narme of the Target Company (TC) | HealthCare Global Enterprises Limited
[0 i e iars o it B, Ohen | 11—oaee el e, 4 e e T, 930.415 T WIT AT 86.469 T HICR HIS YRAT 1184.407 T WIC, WHRT HaR 1407 /1 £ sfroraft & R
- R gk A Fi.l A b B Pt T e s fdt 110004 ECI BARILIE ECU MG EIER LRI S AR IR A MR 5, 7 5025 — 26-07-2025 11:00 93 - 14:00 o 3. | Details of the Offer pertaining to TG | The Open Offer is being made by the Acquirer along with the FACS to the Public

P 4t i g &) it haryindenfaknandassociales oo TEeier vd Rrer gﬁawv — 247670, e %an/@rqrq 1. qd @ IR 10 W fﬁ@T E-haie;:ﬁlldafs l:nl' tbh;_lTar?estE%clugiaﬁr?raﬁder I;'-'_Legulftrnr'-ﬂ{j !Qegrlall?n;?ﬁﬂh;;
10} Sy WA SIRYEE 1 TR By WEE, |- S, S e, | e e e, TR ARE : ST P1 E SR GR e PSS 4. T - W@ A P e T pate TVR MR 2 : N I ] AP I iy
itk SRS [ R gl DL/SHR/SHRP/A000000391 v (three crores seventy lakhs ninety thousand three hundred and twenty-saven) fully

g e -4 xR = Tl 110004 2 30—07—2024 23—06—2025 . 20,83,000 /— . 30—07—2025 " " . o e 3

79: Kespuniredia. cipd@gmad com 1. N e HAR (FoleR) ol BRI R . 2,08.300 /— 00 T paid-up equilty shares of face value of INR 10 (Indian Rupees Ten) each {'Equity
e 2 k- At > A T S TR (R T 1846486/~ | o 1o 46486 /— 200 11:00 5T — Shares’} fram the Public Shareholders of the Target Company, representing 26.00%
A R R LA 507 2023 — e S e R e B eees | 127072024 T ¥. 10,000/~ 1300 991 (twenty-six par cant) of the Expandad Vating Share Capital (as defined in the Offar
B e 4 1 O 1 ) B B el R s b ot 6 e o g ; v % o N PR ?0@; B Y ™ T8 9 3ifaur R 28.07-2025 7T S A9 7 Documents) ata pnce of INR 504.41 (Indian Rupees Five Hundred and Four peint

AN g & aETE fm) d men aRfie N e o : - - 2 . Four Cne} per Equity Share (the "Offer Price”), aggragating to total consideration of

-6 (@) 3 ST () A e AR # 20 e o §4 SN TMNT # 20 BT o TU ¥ | T W WA 269,/2 WX b S & ofersft < R e 1 per Equity I :

EEGE '-.ifllg’.".'uh A R SN I CE ISR UM IR RIS 5/ 07-2025 - 26-07-2025 11:00 &9F - 14:00 S9F INR 1870.87.31,842.07 (Indian Rupees One Thousand Esght Hundred Seventy
t T g e vy e - RAAT—HTER, Teiia—aRR, 7T eRER, STRIEs # Rerd & | degdr e /WM - - Crores Exghty-Seven Lakhs Thirty-One Thousand Eight Hundrad and Forty Two paint
'Hmﬂqm'"*ﬂﬁm}.ﬁﬁﬁ'm" 1. yd & e &1 s, uRed ¥ 9ol @7 quis, SR # 20 ge dreT N, 4. <fror Zara Seven) payable in cash

w7 e B TafEe = v s eneer |2 e g e e o ;

& 71 el A o e e e 5 = e The publc annauncement dated Fabruary 23, 2025 (the “PAT), the detailed public
| Py TG e : T ee— - 3 13-07-2023 14-06-2025 ®._22,50,000/— 30—07—2025 staterment dated March 1, 2025 publshed on March 3, 2025 [ the "DPS"). ihe diaft
[14 ':ﬁ' Tm'_" ”:_'F' g_ ey :Iiiﬁlq';"’:I"‘i::'"‘!'l'l'l'1'1:|':’l'f_"*“,l_"’“‘:l . 1 %ﬁ&ﬁgﬁ IR W (@iar) v. 208/~ | B9 zgjﬁ‘ T 225000/~ | 11:00 g% — lettes of offer datad March 10, 2025 {the “DLoF”) and the Letter of Offer dated July 10

15 ST RIS 0 [ R B £ | - _ 2 Al 7 (5 ey | _ e | T . 10000/~ 1300 S 2025 (the °LoF) (PA, DPS, DLoF &nd LoF collectively referred fo as “Offer

) A W?ﬁ_fﬁ/w ;ﬁ;’;ﬁ% T e o qd # a7 W%Oq;: afem d Documents” issued by Kotak Mahindra Capital Company Limited, the Manager to
[ : - e . : 34 IC 5 T, ST 7 30 WIC, MR SR ALl <ot o siféror fafdr 28-07-2025 3mar 5 o 7 the Open Offer {the “Manager} on behalf of the Acquirer and PACS,
| TS AT 1 B T (e e e e i i Feeelt I (T V) S {0 2008 Tl R, TR A 331 BT S, S G S R SR qEAe v frenm eRaR £ fromsft @ Rifdraer i : = i
KK Spun YR FRfiess i g e s ot s il el et s B ;@Q‘:ﬁs i‘; iﬁ@ga\é fR;”/gT: %ﬁw E‘ﬁg‘ RS BRI 2 072025 - 26-07-2025 11:00 & - 14:00 wr 4, | Nameds) of the scquirer and PAC | Acquirer
| WK Spun 8 il & derent & e st o mr oeT 2072025 T Amm gt S e : i . with the acquirar (fy Hector Asla Holdings || Ple. Lid,
| ST T e R AT 40 TR A 9 e e o e 4 DL/RUK/ROKE/A0 00000233 24—06—2024 16-04-2025 . 1368,000/— 30—07—2025 Pa Actingin Coacirt
| Pt et ) a0 S 57 o e TP Y Y W ) ) A e Ty e ) 1. 20 AR AR ST (@efery % 1767065/~ | B IO I 5 1,36800/— 11:00 TS — bbb e
QR RS e R T _1 i T R il 2. MY wl (Fe—Foler) o T, 17,67,065,/— S 10000/ - . (1) Hector Asia Hakdings | Ple. Lid
?q'f,rliq!" ARETLR N m'";h_“ A :""F",I’“f-'-"' A E!_I : e 3. 5 TR AN (Tt 10-06-2024 5| 1390 (il} KKR Asla IV Fund Invesiments Pie, Ltd
o ol R PR s 1 s 1 e e B e Bl B R R s - R - - _ _ _ 5 : "
| Syl , w i 2! ; RLISPAI G RGN EGANECIG I G CRC IR R AR R TR ISR Suarst o sifdor fafdr 28-07-2025 2mar 5 99 a9 (i) WIA EBT Il Schams 1
| Ffr gl & =0 8 v A R Coa = T -;;..-;-f'-.| 03] T e il e B W . T i
fi_?.l -ivj‘1+r_— _F'Ir'lﬂl_'_j 5 r_m'_'_;':q“ s b A # 34 wie 3R <o § 34 wle W AT HBH, BT a=H 510 T Wi AT 47.39 Sttt &t fafd/earer e p——— T— rkl et =Ll el pa T =
| ST W11 Wl T T Sl 1T BT CLRGE e BTPPE L B i e i D il ic RPIE G 24-07-2025 - 26-07-2025 11:00 FoF - 14:00 &Y 5. | Mameaf the Manager 1o the offer Kaolak Mahindra Capital Camgany Limited .
;m*‘ﬂmmmmmtﬂ*m' i RUSEGIE] (GRS e vea & T & qﬁa—\l) TR TR, dedial sl e .l!'-'d'?-rﬂs-. E?EHC. 5t FI':I"::. Picd Mo, C-27,'G EII:IL'-!".. Bandra Kurla ':'i'.'ll'l"lr.'llﬂ:ll,
pefres e gRER— 247667 # Rerd 2| diggdl ﬁ?ﬂ/@w 1. 9@ 15 Wi el IR, Eﬁhﬁtrggﬁénmﬁqﬁéénegﬁ E:’I!IE
(e = IBBIIPA-001/1P-PO0463/2017-18/10806) GRS ¢ STERT BT HPI ST « B el P W 4. <o < AR FAR B A Tel. No- #8172 62185005
| =i - 1072008 KK Spun gfem faftis o w4 aaftn wemm T 5 DL/SHR/SHRP/A000000359 24—06—2024 17-04—2025 %. 19,32,000 / — 30—07—2025 Fax Mo +91 22 6713 2447
e ; el TUHY 31,1226 7% & 1. 5 T FAR (HOIER) . 2128850 /— | B AR |5 63200/ — 1100 TS — Email: heg openofferiikotak.com
2. #cht fasar @t (F8—aoieR) %. 21,28,850/— . 10000/ — 1300 T SEBI Registration Number: INMOOGOO8T 04
- . 5 10—06—2024 dd . ’ -
ol Sty /g Sof 1 faRer - omaRfty w1 s, s, g9 . 6. | Members of the Commitiee of | (ij Mr. Pradip M Kanakia - Chairperson
grpel 570 T He A 5207 T iex, qd H 28 He 6 €9, ulRaw # 28 e 6 v, RGEUEUELE RS PR L Independent Directors Eiil:n Ms. Geetg Mathut - Member "
g SR H 20 e, SR H 20 W, @A AT 42 A, Agcen—RagRd, dom—<EmgR s-oftarft o fafer/aarer (Pleass inditats th chairpersan of iy Mr. Rajagopalan Raghavan - Member
s CE R L e ER e R ko MO e S e e e kel 24-07-2025 - 26-07-2025 11:00 §9F - 14:00 3 tha Eﬂm]i“ggs&p&lﬂl‘lglﬁrl (vl Mr. Rapy Malwal - Member
Fifgr wa=n 4. smEeis dRiraen/ S /28/2025 24766;%1%%@; R A fean /2 P 11%;31 T e EZ%TH e qﬁeg All the Members of the IDC were present at the meafing and the recommendations
Rt 11 .07 2025 A AT T IS, SW : DI AD, 4. ST : AN 15 - were unanimously approved by the IDC Members
A T MR 0 i A, T N it il ) UT/UTK/DHON/A000000661 11— 05-07—2025 B, 17,50,000 / — —07— PR - ; _
Prefeften 4-Fifan IREPS qraige # wwifim o g B ol g :? fir 4 6. e i e oy OOt e <y | o 175 000//_ == °7a§’25 T. | IDC Member's redationship with the | IDC Members are Non-Executive Independent Directors of the Target Company
www.ireps.gov.in # Sidm o sl g7 Pt g aet s | g Pt @ o A e A A P (- © 252006/~ | & 52016/~ O 11:00 91 — TC |Director, Equity shares owned, | None of the IDC Members holds any equity shares or ofher securities or has enfered
Beare ST o R Ad] Fem e | wd Ml & e aee o w8 @9 e pr—— — p— S— e — 20—11—2022 TqH ®. 10,000/~ 1300 T any other contract / relationship), if | into any other contractrelationship with the Tanget E:ﬁ-l'l‘lpﬂ.":':,l excepl as directors on
14:15 a2 | Fafrer s e T8 dega daerge wwwiicf indianrailways.gov.in 330, S I ﬁﬁm Eqﬁ_; o %- '1'9 e o 35@3 & 1;;5 BN ™ T8 B sifaw T 28.07-2025 T 5 GO 7 any -l;;?-nr:r:]i;:;isnf the Target Company and as member(s)chairperson{s) of the board
U ForE 2 fAffd. gt a=her 665 o Wi AT 61.80 T e, WHRT WA 1116 BT AN, 207 $-sftoreft o il /awe ; )
2| P . Prfirer st e ﬁ“““:'f’u-' gl /?Wig o g%':ﬁ B T o 7%?2, a?'_\:f%ﬁﬁ szﬁ s \EHE 24-07-2025 - 26-07-2025 11:00 ¥ - 14:00 I B. | Trading in the Equity sharesiother | Nane of the IDC Members has iraded in equity shares/otner securities of the Target
Ll = i L. F HHT <R RS ST BT HPH ﬁ:u{:léfqﬂ of the TG by DG ﬁizllrgﬂan','.dl:lnl_ll'!g’rhe penod of }_E [twesve) months prior o the date of FAand since then
x : i Bmibers ill the dale of this recommendalion
1 |0T252618 | A9a sfkey 2323 Nos [26.07.2025 7| DURUKROKE 000004 &DL,_R%(()KE,A)MOOM“ 06—05—2004 247037202% %, 18,27,000,/— 14—08—2025 . :
T S 1. 31 g AT, g A dg A (FolaR | @ 9@ Z ) B o - .
2 |o7zszaap | 2 BT T USSRl R 0 B B 540 sae (25072025 e R 785220/ = | e e | 182 700/ 11:00 §51 9, | IDC Member's reéationship with the | None of the IDC Members
e i e e : — e 06042024 | O 10.000/— 13:00 o1 Acquirer (Dirsctor, Equity shares | (i) is a director of the Acguirer or PACS: 222
ey e e = B2 £ o BT St LIRS P faeRor - i gRerg 21 . IRe # 21 . S LN har o el 0| (W) hoidsan ily sharesioihar securbes in the A f PALS G
1 |l arag104s ;'I'Tqﬁ it Wt & Wt o 228 Sets (25072025 # 32 Hie, SR H 32 Wi W AT AP, Bet eawd 672 a7 Wie AT 6245 971 Hex e R R R DE AT IE PR Bl ol i rEI'T:uilng_ai}Ti!g%i- eontrs {:::I:. ngls :n:,- g;grulc:;ntraﬂlsu':‘eIaltamrﬁh'i]p”vﬁﬁlllhﬂ Amﬁxﬁ?Pﬁﬂs E
1/TH - T A 3R ®as TRAT 720 a0 WIT A 66.91 I AR, WA W 72 FT 9N, ST Higea £ Aot & R ! g
1 - Y Rrayzd, 7™ QR H Rerd 8 &R adw § TR e Ssal, M1, WEaEgR, e na a1 . — - - - - —
4 | Q7250192 | Bty Ta% W T VIR o 28,17 2029 v, foren EREN & T B %%ﬂ Seadt famm /A 1, T ¢ 14 e HreT T 09-08-2025 ~11:00 9T - 14:00 &t 10. | Trading in the Equity shasesiother | None of the IDC Members has traded in equity sharesiother securities of the Acgquirer
% ; o e ;e B e, SR fasls @ HufRky| <R : oy a1 e ili i Wl A G, duri iod of 1248 ] i
s | 7252508 | vre T b TeEsTT A 956 Sets | 28.07 2025 TS _ | “I@%’ _ . . E-'Iegnlﬂb-i: of the acquirer by IDC *E'_nlrlEei;g%??h%ﬂﬁgﬁﬁﬁﬁé:mlﬁ;rnnnlhspr::r1|:| the date of PAand sinca-then
r = PIAE Bl faf— T A [Egen SRR Brg-d fdiics @ U8l 3§ Savies A od [SHiS SIe §RT (Y e | r ' 2 :
T I ARG S | B T o 29 M - L e = ) = TS ST e & R o I — =y - : : ; =y
- ST gy e . . . 11. | Recommendation on tha Open| IDC = of an opinion that the Offer Phce is in accordance with the SEB| SAST
STTCREE RIS Ui I ST M AP DR R R 1. TRy W 8 el &, O 2 S E W g8 2 Rl & O e e D SR W 3 o v 81 o R B Al SR A and ol i offer, as 1o whethes the offer is.l:‘gir Regulations an?:lp‘ﬁ }airand reasonable, (Refer 12 below)
1 | i R ] 1 B QA 31 2 SN Rat o # Fifde wrf / aRerafcaat @& Raver @i W @ik A7) GRET aFeRr @) Fdiid S9er @ Sgar fRar T 7 8k arr:l}easc-".al::le T - S
? D‘EEE‘IE‘E‘E mmm"@ ||"|i.:| T :l.‘l-"r‘q;l.'-c'_"FI ??SEI.EI 29':'?2']‘25 K 13 C Ifﬁﬂﬁiﬁgﬁ,wiﬁaﬁmwiﬁm:ﬁzaé_:@'Eﬁ'rmaq;aa; a%iiaﬁ?&aﬂﬁ:{ﬁﬂﬁ%\;la.uﬁﬁi aﬂa'\’mﬁlﬁs‘—?ﬁaﬂl r
e : fAFT A AR @1 Srl dfer g oY @ & R T ST A SR W Al s A s @ 1 T T 12. | Summary of reasons for IDC has perused the PA. DPS, DLoF. LoF lssued In relation to the Open Offer by the
T e m— IRA & SR T E 3 VI AT ST | 32 dIEaie B Aelg & Sl & 6 9 ufn{d oFeR @ i fIordl o1 sraelied B) SR wified 3R adEe ; quﬂli M in tha O .fo .bef'ﬂ‘.f fEhéﬁ.*‘ Il o the PAC p r‘ljl'i |
8 [ogzetags | TINE T g ) 8121 Nos 29.07.2025( | | Reft & @i 4 < v qos /SR ww & e aY | A o et & a wwfy/ aRee s et @) s oo a e/ g AR e el s il ol e )
ARG Mkl C L ? BT ST BN | 4. TAHT /el FaoT dedrse auction@hindujahousingfinance.com 3R https://www.bankeauctions.com/ & HEgd { "3ffHelsT golagiid ; S s n _ﬂﬁlng' YNNI RN TR MR PR y
A 2800 |0 o apae| || @ e @ e an S s i R wrede RIS g ga A T Dl H9 B e 9 @ o e da b e § e @ g sk (IDC may also invite attention 10| iy the equity shares of the Target Company are frequently traded m terms of
W IR T g Muter : A arawn Y G B | 6 AT I T B T W A T b Ry S-Ae § AT o e § | dehar B W goe sAfeRidl ghRed ok :ﬁ;‘;ﬁﬁgfg-@geﬁdﬂﬁw 5 Regulation 2(1)()) ofthe SEBISAST Regulatons,
- A ; T NS | R BN | IRAT AR /W1 TR eReT PR, Yoad whesl, W B R B, Roiel @ Rvadr ot & v RreR 8 8 6 $—Hemh ek : A i) the volume weighted average market price per Equity Share for a period of 60
10| pazszo24 | -d*jfljﬂri“*“ WiEh & FRY VIR IHEH | o542 Nos. |31.07.2025 R IR, TR, HRRAT AR e Al o B forg e dclerT ST e G g Srede s e0se, T w1 SR wede R, g recommendations along with [ (siity] tradding -:?31-'5 mmedigm pmmpdmg ':ﬁ da{’!e gf e B b trgu:led i
S e F T, wiic e 68 Haew—44, TSTid, BRAMM—122003 § TS N WHd & (@S ARG : Mereler AR, B Fav 7080804466, 391 : delhi@clindia.com, """T"-!En advice of the independert National Stack Exchange of India Limited ('NSE") during such period and such
11| Fr2sda6s -_.;:‘H.; 1I-:|'| i'.:,-:.r |_|rq-"'u|4‘:'._: 106 Mas  |07.08.2025 OIS HIIgel Ha%: —7291981124 /1125 /1126) | 7. S—=am fAaT & 917 o9 & forg 39gd dleliard 3Nt @I 3T A https://www.bankeauctions.com/ 3R adviser, Il al:':l' Can De gaan t'!l' the shares tﬁ'—"‘-‘-} EEGUEFIH iraded i IN& 504 41 I{|I‘|[!|IEI‘| F‘tl-'[-'E'E"S Five Hundred and
5 auction@hindujahousingfinance.com W e qTr'ﬂ?ﬁT DBRAT ANMRY Gﬁ'\’. YOR AEE! TAT TGS TG FHRAT '?IT%QI TGF ArelQrarsl B GarE & 9 8 shareholder) Four poind Four One). The maximum volume of trading in the shares of the Target
12} 07252800 | 7o Hire 8971 Nos |04.08.2025| | | & Va1 JamT ¥ ST €T D QUG A1 b WS A9t | 8 ST F AT N D A gogw Ao o T ae q e qw o () Company for a period of 80 {slkty) rading days iImmedialsly preceding the daté of
= i 1| [, enteony anciues 5 o & 5 51 5 o, Qe 21 et o 551 4 ot o ey ot B bakenuesoms oy DAL e R DL
-:IT '1 "'«l .n. F o |= T - T L 1T - :' = 1 d- ; - . <1 ps:// www.pankeauctions.com, i d : s o
1] 07252361 | RRET for ST A G AAE | 119 Sels 04082025 || G ion@hindujahousingfinance.com 5 S0 % Rre RS g1 o & e Wi R ¥ g areRi e R g s (W The tighest.negoatad o er Eimity Share oi e Terget Cormpany o any
; @ HEI, Brfey G- Fd 99, Ua. T/, 56, AT S, EWIGH 248001 & Ud TR ol | 10. Aietds form w wwfd (G 6 SR Seord fhar aﬂﬁ?u's urider &n agree Ed ac _IHF SN 10 ARG 8 "_"Fa pen
snpie v | T, 3 FOil wgE o oo oTeE o, W y 2) @ Iy For W WY@ (ST $UR Soord fpar AT R) H - Nemh e § 9T o @ Ay e forar B Wiy | 11, SuST @ |y diferar o o fler 1.8, he price per share under he share purchase agreement dated February
Lt R Pl M il 153 Sets |04.08.2025 : S LN : 23, 2026 and supplementary agraemen dated May 30,2025, i INR 445 {indian
¥ e witeer W (TAE e o1 sffom fafy w89 & 9%, Wiea AfERT S9e gRT W diferdl @ SiE ST iR AR arefierarstt (Rei R qe 9 «ifdres oroelt arfert Sga E- Fiva Hund Ij'F l.F' ' ¥t * :
BT & 3R IfPE oer & ur ffde SuRe) @1 A BT B) & faeRer @1 gfte war vemar W 5 wsde fafics & v @ifd 9 dae S arearars upees Five Hundred Forly-Fie),
15| 03251244 | §5-18 = fore ureAdT 2fem Sy 688 Nos  |04.08.2025 F1 e R Aifew i Sfeefen R o W W sfiFene gev-¥ diefl /A PRI H AT o 1 agy < 6| 12, A drefiet & d= Based on the above, the [DC is of an opinion that the Offer Price of INR 504.41 {indien
TRER drell, A drefierans gRT e T8 Swaad diell ¥ Yo BN | IWRER drell IfhaT & SR, I6 drel & fon 107 fie @ orfifid favar g, srerfa Rupees Fve Hundred and Four point Fowr Cne| I:IE!FEI:IUIIE sharei§ in complance with
il pazs1gss | ST18 | TTMATA AW & | avo mos |07.08 3008 R siftr AT ¥ 10 fife & A diell @ o @, 1 e P s W e AR waifen w9 W 10 e 9 e 13, g aR g T e the SEBI SAST Requlations and hencea &5 fairand reasonable,
i vk sl i ks T A m@;ﬁwﬁwg @ﬁ% T R ey Em;? a;ﬂ’é s wmm e:% T § a;ﬂé %i % S %—T wmﬁaw ag The Public Sharehciders of the Target Company are, however, advised to
¥ dTe, S| B N independently evaluate the Open Offer and take informed decision whether ar not to
17 E2E212D AT ke ﬁc'*’l"-'.', % e .:.-.TI"'_"'-"l,.,-.. 2341 Sels |07.08.2025 parmod.chand@hindujahousingfinance.com T 3R |IT TSI M BT S—HA ERT T ERT oIS T drell 31 ifom R 1 gfte o) 15, |awa |EﬂdnghEiF;EEHEE'ﬂ lhEDI.'.I'E‘TlpSFEF
TrETT BT gRa, J1Afd I & A1 orTel prRifdad | ugel, S il Aer 8, et ¥ @ g aferd iy S e Bl | e, e R e are This state Lol i 2 sl ba tahl W wishiidtis ol the Tarmat
18| 02251586 | iz thw T2 (THUEETIS) 148 Mos  [08.08,2025 wiferpe MBI & U ST bl TS ERIEX VIR, AR IS B, WS ¥ | T BA o B AY I el wHled Bl Al B gfe & dged o a1 e ugd &lﬁﬁ-ﬂ r'l‘:E'f'I ﬂ:ﬂﬂﬂmn‘ifx ation will also be available on he wabets arge
- - g B8R | 16, I Tt dreierar /Al dar grT FuiRT aHg & fiaw SwRe HuiRa ¥ @1 g 98 e orar 8, a1 Qe ® ) @ Sl ek Gy SLWWW L0 REDIDE Y. COm
18| 03251542 | iy o 1881 Mos. | 11082025 Ugol A I @) TS IR FUAS) W) Sed ol SIe 3R A @ i | e & fore <xam ST | 17, et dieflard & SRR W, Wiftied if¥erd
S T R W ARl T < S A B R RiRed W F RIR T % TR 21 18, e AR B R o ¥ o A6 37 e 13, | Detalla of independen Achisors, fany. | None
o0 | 1246555 | 4 LTS - SR LY Nrme 1 Mo 18,08 2025 PRAT BN SR WRIPT ABI Pl EISITH THTOTIH TR BRAT BT | 19. TIRUTHDT / GATId @R, fIstell 9orn (@ @15 81) 3R 3= wiftawer gorn (afe 14. | Anyothermatter(s) iobahighlighted | None
i e Rk BIE B BT YA Aol diefiaral B A JHvYE O R W Ugel a1 2R | difordt grfd W wdfd aft denfe gernm @1 eae # e gy onTs i l e
21| 03251969 | TTEIR AU T THT HHEE 0| arr cors |25 gga0es]| [T 20 S AN D At A TGS e G R T D ST /AN T g?gj AU AR Torthe best of our knowledge and belief. after making proper enquiry, fhe information contsined in or accompanying this statement is,
Treest i Fon e P SN nTl 21 SR e, e L e o inall matarial respact, true and corract and nol migkeading, whethar by omésgion of any mformation or otharwise, and includias all the
ge fHy ST | 22, WG ARGRY AT B HROT gAY S A @ GRAE @7 W /38 B gadr 2| afe FuiRa S earh e & fHufRa Tt - : ; 4 ) ] | " '-"__ 7 -
22 | 03252026 | il Fifre dre 52 ERHANA IREPS log g anas|| |®fr e 1s R @iw 1 w6 & R o 30 R (pim 7 @ Rie) @ e Rl a1 A1 RIS S Rre i @ w8, g9 S e @) e w information requined tobe disclosed by the Target Company under the SEBI SAST Regulations.
il Kl = ef¥ra fasam STeeT | 23, Wi AfERY @1 ol siftm, AR ok ffdare 21 24 Wit areieTaret, i aiferat wRga @ €, @1 S—eml Qe & fremt
HEE'E_EE AR el B ve SR W o AR e SR 4 SR ana @ | 25@%@*”“*3*1@“@@%?@@ For and on behalf of the Committee of Independent Directors of
. R = XU — 8755056111, BT hIATAY, %QG BRI Cﬁ%ﬁﬂ o ﬁég DA A T— del, U, TR, 56, GHTY i ég? T 248001 | 26. Idg H-mrhnam G']ﬂ'b!l Enl& HEBE I_lm“,a.d
Frferfin Frivn # forg wiiTs =rft fmm o & sl RT3 forg g IREPS oA SRig Ry /va W Aer [{e b emioM & ar § ueMfa fRd (Fade) Fram 2002 @ FRM o) B SRR N SR RO W B P
e rEe Ay | HOIER / FUBSTAT /TR Bl 15 (UgE) T &1 AIfesd (9 dr 1 | 6 @ forg) 8k 30 () fam &1 ifew (v dwn 7 & fog) o 21 Sl
. . i : 08-07- : Fradip M Kanakia
| retess Paosr Fafa it Fras faf m'aa'ma i E as;'gz'm gty = o rpraprprery _ Diate: July 12, 2025 Chairman of the IDC
1 | mz45352 11,07, 2025 18.07 2025 A A1) & g = q oo R e e ot o 8 o saror forvere S 1 4 oo, Rt & a0 5 P e e e Flace: Bangalore DIN 00770347
Ferifrerdl ity i spqumer afity Sepams - XIV & i | g s e T SraTae Tt/ feed 9 6 3w Rstel R R o STawd e B o @ 3 W Refy & 9w w9 ok arht 4 awedg@e W @ 9@ | A tactors 248/ 15
& forg IREPS S 1w Ffee) o | ;
e s e o arram F1 e o T | we e
ol i am=rad o Fory IREPS dwrze v e e 9 )
3 | 03251234 11.07.2025 | 15.07.2025
gyitifers soee s st = e e s T
¥ | BEEm0gA [-141_!.1 --'|-1-:1~ri'.L & T IREPS Suwige uv Prfisr saorder & | %
= | ngas1 aTT T ATaTer @0 e AT HETEE | o e S & A )
0291902 | o IREPS Farmse v AT SR 2| ¥ |"I:m"l‘:"'

& | DA243056 09.07 2025 16.07.2025 o

T | 06252045 0a.07F 2025 1607 2025

B | 06251745 1007 2025 1707 2025

o | 07251585 09.07 2025 18.07 2028

wrgen faoem #he seards w fieme S s | o g e Ry
IREPS gawrgc W st avams oo |

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
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